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As per directions contained in the order dated 26.11.98 

passed by the Hon'ble High Court' Calàutta in LP.cT.516/98 

.5 

arising out of the 0,A.1164/97 Smt. Gopa Mazurrdar the applicant 

filed application for adding widow mother of the deceased 

Ashoke Ku mar Plazumdar as private respondent in this case. 

Mr. MoOkerjee id. counsel appears on behalf of the private 
1'- 

respondent Is. Kamala Mazumdar today by filing vakalathama. 

Mr.. De id* counsel is also present on behalf of the official 

den to. 

.n view of the said directions of the Hon'ble High Court 

order dated 26.11,98 the prayer of the applicant is 

allowed and Smt. Kamala Mazurrdar is added as Pvt. re,5Pdt. 

N0.4 in the O.A. Ld. counsel for the applicant is given 4  con 
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liberty to am end 	the dau se ti til of the 	0. A. 	and Pv t. 	re spdt. 

is directed 	to rile reply within 15 day s  from the date of 

receipt of 	the appljcaticn from the applicant. 	Thereby 	the 

l.A. 	is disposed 	of 	and 	the O.A. will cone up for hearing 

on 	10.03,99. 

3, 	No order is passed as to cot, 
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